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1687 Statement re: 10 MARCH 1953 Incident at Bara Tooti, 
Sadar Bazar

1688;

[Dr. Katju] 
determination to march to tlie PaT.’ia- 
ment House, to break tile ban imposed 
under section 6 of the Punjab Security 
of the State Act, as extended to Delhi. 
The processionists numbered several 
hundreds by the time they were inter­
cepted near Paharganj police station at 
about 7-45 P.M. They were very 

xcited and threw a few brick-bats at 
the accompanying police ,van. Their 
conduct gave rise to apprehension of 
breach of the peace in case they were 
aJ lowed to swell and march through 
crowded places, to Parliament House. 
The procession was therefore declared 
unlawful again and asked to disperse. 
Professor Ram Singh and eight others 
refused to obey, saying that they 
would ask the procession to disperse, 
provided they were , arrested. Other­
wise the procession would not disperse, 
and would march to the Parliament 
House. Shri Deshpande also said the 
same thing, but eventually withdrew 
himself. But Ihe other nine persons, 
including Professor Ram Singh, M.L.A., 
persisted in the defiance and were 
arrested under Section 151 I.P.C.

Enquiries made show that at least
12 police men vvere injured and one is 
still an indoor-patient in the hospital 
with swelling and contusions. Eight 
people were sent to the Irwin Hospital 
by the police,—and these are non- 
offidals—but six were discharged after 
first-aid treatment. One injuretl per­
son has a head injury while the other 
has swelling round the chest. One 
more person in leported to have joined 
Dr. Joshi’s hospital, with a brdken 
knee-cap.

In this connection, I may add that 
evidently with a view to cause excite­
ment. the Jan Sangh and Hindu Maha- 
sabha papers and workers have been 
indulging in r^bsolutely false propa­
ganda that Muslim police has been 
summoned from Uttar Pradesh to sup­
press the Hindus. It is also reported 
that a large number of R.S.S.S. vohin-
teers were present in the meeting,
under various disguises, presumably 
for the purpose of making some mis­
chief.

It is a matter of deep regret that 
grossly exaggerated and m islE adlng  
accounts have been published in some 
local newspapers^ more specially in 
some Urdu newspapers.

Shri V. G. Deshpande (Guna): May 
I say a word of personal explanation, 
because my name has been mentioned, 
and certain serious allegations have
been made? According to the proce­
dure, I am entitled ta  give an explana­
tion.

Mr. Deputy-Speaker; True. Per­
sonal explanations are allowed only 
with respect to statements made on the 
floor of the House. This is not a case 
where personal explanation can be 
allowed, merely because one of the 
persons referred to is an hon. Mem­
ber of this House.

Shri S.. S. More (Sholapur)^ May I 
make a submission to you. Sir, that 
the right of offering a personal expla­
nation is not confined to statements 
made on the iloor of the House only. 
Supposing about a certain conduct of 
mine, a statement is made in my pre-  ̂
senceiliere, I have every right to con­
tradict it. if it is not a fact. That is. 
the law-point, which I want to sul)mit 
to you. , .

Mr. Deputy-Speaker: I shall con- ^
sider the matter.. I sha.U find out how 
far a personal explanaftion can be 
allowed, whenever here a relevence is 
made to the conduct of an hon. Mem­
ber outside, either in answer to a 
motion made here, or in answer to a 
question put here, and if I arn satis­
fied, I shall give the hon. Member an 
opportunity to do so.

Shri V. P. Nayar (Chirayinkil): 
Sir, on a point of submission. Yester­
day I made a speech here, and after 
the House adjourned, when. I got a 
cyclostyled copy of my s.icech, I found 
that a very important statement of fact 
has been expunged by order of the 
Chair. I have always found that you 
have been keeping an unfailing vigil 
over the debate so that when every 
time a member went astray, you were 
ready to call upon that Member to 
withdraw such remarks. But yester­
day, nothing of that kind happened. I 
find that in (Rule 294 of the Rr.les of 
Procedure and Conduct of Business,.  ̂
this is what is stated..... .

Mr. Deputy-Speaker: >Vhat I would,
say is this. I am prepared to hear the 
hon. Member. This is a matter which 
took place yesterday. If he could onJy 
have told me a little earlier, 1 would 
nave come prepared knowing what 
exactly it is, instead of my spending 
away the time in the House, regarding 
this matter. I shall allow the hon. 
Member an opportunity to come and. 
tell me what he has to say, after I 
retire to my chamber.

Shri V. F. Nayar: I was submitting 
^ is  now, because! T came here only 

■ just now and I got the copy only 
today. * '

Mr. Deputy-Speaker: I am not accus- 
mg the hoo. Mtinber. Even now It is




